CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH 3 ALLAHABAD.

Original Application No, 1502 cof 1998,

allahabad this the 17th day of October 2003,

Hon'ble Mp.Justice R.R.K. Trivedi, V.C.

Susheel Kumar son of Shri Trijugi
Narayan, aged about 45 years resident of
Village & Post Cffice Ramsuri,
Jahangirabzsd District Kanpur,

. e n IAPEJiicant.

-

(By Advccates : Sri V.B. Tewari
Sri N.P. ﬁiﬁgh.

Versus.,

l. unicn of India
through General lcnager,
Central Heilway, Mumbai
CSTN,

2e Uivisiongl Railway hanager,

p oy FTEITE |

3 Inspector of \iorks,
Juhi, Central Railway, =
Covind Nggar, Kenpur, B

4. Asstl., Engineer, Central Railway,
Kanpuﬂ'. !|

"REEEE BﬂS]Jﬂnﬁﬁ*ﬂtﬁ.

(By Advocate:Sri P Methur)

By this O.A. filed under section 19 of Administrative
Iribunals Act 1665, the applicant has challenged the

order deted 11.09.1998 by which he has been communicated

that he tan nct be taken on duty.

2. The facts of the case are thot applicant was

initially eppointed as Muster Roll Casual Labour in 1984

under the Inspector of works, Juhi, Kanpur. after

completing 120 days continuous, working as such he was
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given regular employment of MeR.C.L, Kanpur and he was

found medically fit for B-l1 category. However, the
N;}"ﬁ&dw
applicant was retrenched by orderll3.02,1991 on the ground

that there was o work aveilgble. H nade representation but
he was not taken back, aggrieved by which, he filed U.a. No,
124 of 1992, which was ellowed on 23.04,1997. The following
direction was réproduced be low:

"In the facts and circumstances staled ebove, we
dispose of this application with direction to the
respondents to hold a confronted inqguiry to find

out whether the applicant had obtained employment

as Muster Roll Labour on the basis of alleged forged
casual labour Card and in the svent 1t is found that
the applicaht had cbtained employment on the basis

of forged labour card, this application will stand
dismissed. In case, however, if it is found thet the
labour card furnished by the applica,t was genuine, he
will be reinstated giving seniority with all
consequential service benzfits as if his services were
not terminated",

In pursuance of the aforesaid direction, respondents

have passed the impugnad order datesd 11,00.,1998.

3. learned counsel for the applicunt has submitted that
direction of ‘this Tribunal was to hold a confronted inquiry

before coming any conclusion ebout genuineness of Casual

Labour Card. It is, howewer, submitted that no such
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inquiry was held befofe passing the order. Fguaé
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wo::mn’;&m}\made in pgragraphs No.4.15, 4,16 and 4.17

of the U.A. learned counsel for the applicgni has submitted
that the impugned order dzted 11.09,1998 is

violative of principle of natural justice and has been
passed ignoring the direction of tﬁe Tribunal

centained in pera 7 dated 23.04.1997. Reply of thase

paragraphs has been given in the counter affidayit;
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